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VId of VIceroy of ...._ King to THE DEPUTY MINISTER .. 1lE 
HydInIbad MINISTRY OF COAL (SHRI S.B. NYAMA-

GOUDA): (a) to (e). Information is being 
2283. SHRI GURUOAS KAMAT: WiD collected and will be laid on the Table oftha 

the PRIME MINI~TER be pleased to state: House. 

(a) whetherthe Government is aware of 
the recent visit of \faroy of the King of 
Bhutan to Hyderabad: and 

(b) • so, the purpose of the visit? 

THE MINSTER OF STATE IN THE 
MINISTRY OF EXTERNAlAFFAtRS (SHRI 
R.L BHATIA): (a) No, sir. The king of 
Bhutan does not have a Viceroy. 

(b) Does not arise. 

Ghost Workers In aL 

2284. SHRI V. SREENIVASA 
PRASAD: 

SHRI M. V. CHAN-
DRASEKHARA MUR-
THY: 

Will the Minister OF COAL be pleased 
to state: 

(a) whether the Government have iden-
tifiad 9000 ghost woJ1(ers in the Coal India 
ltd as reported in the Economic Times dated 
May 2,1992; 

(b) I so, whether the Cll is spending 
huge amount on ghost workers annuany: 

(c) If so, the total amount spent thereon 
during the last three years, year-wise; 

(d) the reasons of engaging ghost 
workers; and 

(e) the steps Government propose to 
take to avoid wasteful expenditure in Cll? 

[ Tnmslation) 

Employm.rnt by KVIC In Bihar Statee 

2285. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI SRIKANTAJENA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Khadi and Village In-
dustry Commision has formulated any 
scheme to provide employmenttoeducated 
and uneducated unemployed persons in 
various stayes: 

(b) if so, the details thereof Statewlse; 
and 

(c) the number of unemployed persons· 
likely to be benefited by this scheme during 
the current financial year State-wlse? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) 
(PROF.P.J. KURIEN): (a) to (c). As far as 
KVIC s concerned its activities are mainly 
meant to provide employmentto uneq»lo~ 
and underemployed persons in the rural 
areas of the country, in the various Proc:Juc. 
live process witblow capital cost, as far as 
possible at their own place. The KVIC'& 
policy emphasis has always beenancl would 
comtinue to be on increasing the various 
production activities In the IndustrIJy under 
its purview by provision of financial assis-
tance, appropriate service facilities such as 
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supply of raw material, marketing support, 
training and technical infrastructure. KVIC 
during 1990-91 provided employment to 
48.57 lakh persons in the country. The 
anticipated level of additional employment in 
the country under khadi and village indus-
tries programmes during 1992-93 will be 
1.35Iakhs. 

[English] 

Setting up of Vanaspati Plant in A.P. 

2286. SHRI K.P. REDDAIAH YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Government propose to 
set up a vanaspati plant in Andhra Pradesh; 

(b) if so, the proposed installed capacity 
of the plant; and 

(c) the employment generation capac-
itythereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTUR-
BUTION(SHRIKAMALUDDINAHMED): (a) 
NO,Sir. 

(b) and (c). does not arise. 

[Ttanslation] 

Weights and Measures 

2287. SHRI TEJ NARAYAN 
SINGH: 
SHRI RAJESH KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

data, the reHable figures relating to the seri-
ous problem of short weights and measures 
are not available easily and expeditiously: 

(b) whether the Consumer Research 
and Educational Institutions have conducted 
any study in this regard; 

(c) if so, the details thereof; and 

(d) whether the Government have any 
scheme to seek the participation of voluntary 
organisations in the implementation of the 
scheme to save the interest of the consum-
ers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDINAHMED): (a) 
Keeping in view the serious problem of short 
weights and measures each State/UT is 
having fulllledged enforcement machinery 
headed by Controller of Weigh!:; and Meas-
ures. To have effective control a system 
monitoring and of periodical reporting of 
enforcement activities have been in use. 

(b) The Ministry is not aware of any 
study conducted by any institution. 

(c) Does not arise. 

(d) There is no such scheme in particu-
lar. However, assistance of voluntary con-
sumer organisations is taken by the State 
Weights and Measures Organisation from 
time to time in creating awaren~ss among 
the masses. 

The Standards of Weights & Measures 
Act, 1976 and the Standards of Weights and 
Measures (Enlorcement) Act, 1985 have 
been amended in 1986, so that court shall 
take cognizance of an offence punishable 
under these Acts upon a written co"l>laints 




